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PUBLIC ANNOUNCEMENT 

FOR THE ATTENTION OF THE CREDITORS OF TOWNSHIP DEVELOPERS INDIA 
LIMITED 

FORM A 

RELEVANT PARTICULARS 

Name of Corporate Debtor 

Date of incorporation of CorporateMay 4, 2006 
Debtor 

Authority under which Corporate Registrar of Companies, Mumbai 
Debtor is incorporated/registered 

Corporate ldentity Number of U70109MH2006PLC161598 

Corporate Debtor 

Address of Registered Office and HDIL Towers, 4th Floor, Anant Kanekar 
Principal Office (if any) of theMarg, Bandra East, Mumbai - 400051. 
Corporate Debtor 

respect of the Corporate Debtor 
Insolvency Commencement Date in April 29, 2024 

Estimated date of 

Insolvency Resolution Process 

Township Developers India Limited 

closure of October 26,2024 

Name and registration number of the Name: Incorp Restructuring Services LLP 
Insolvency Professional acting as 

Address and e-mail of the interim 
resolution professional, as registered 
with the Board 

Address and e-mail to be used for 
correspondence with the 
Resolution Professional 

Interim 

11 Last date for submission of claims 

Reg. 
23/50032 

No.: IBBI/IPE-0129/1PA-1/2022 

Registered Address: 

8, 3rd Main, KSSIDC Ind Estate, 6th Block, 
Ajajinagar, Bangalore - 56001, Karnataka 
Correspondence Address: 

Incorp Restructuring Services LLP 
405 - 407, Hind Rajasthan Building, Dadar 
East, Mumbai - 400014 
Correspondence e-mail id: 

cirptdil@gmail.com, 

May 21, 2024 (7 days from the date of this 
public announcement) 

interim resolution professional 
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